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MISCELLANEOUS ORDER NO. 50388 /2022

PER P V SUBBA RAO

In Final order dated 27.10.2017 passed by this Tribunal the
appeal was disposed granting liberty to the applicant to come
again after completion of pending proceedings before the National
Company Law Tribunal. The matter has now been disposed by
NCLT and as per para 6.5.2.13, the corporate debtor has been
given the right to file the application before the Adjudicating
Authorities  to pursue the litigation initiated by the Appellant.



E/ROA/50030/2021 in
E/50582/2015

Accordingly, the appellant seeks restoration of this appeal to its original
number.

2. Learned Authorised representative has no objection to
restoration of this appeal.

3. Accordingly, the appeal is restored to its original number.
Registry to list the appeal for hearing on September 20, 2022.

( Dictated and pronounced in the open court )

(P V SUBBA RAO)
MEMBER (TECHNICAL)

( RACHNA GUPTA )
MEMBER (JUDICIAL)
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